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'[TAMIL NADU] ACT No. XI  OF 1936.8 

[T~IE l ( T ~ ~ ~ ~ ~  NADU) DEBT CONCILIATIONACT, 1936.) 

(Received the assent of the Go:vernor on the 29rh 
February 1936, and that of the Governor-General 
on th? 5th April 1936 ; the assent of the Goverrtor- 
Genml  Ivas first published in' the Fort. St. George 
Gazette of the 28t!z A-~ril 1936.) 

An Act to make provision for the setthg, up of Debt 
Conciliation Boards to relieve Agricblturists from 
indebtedness. 

WHEREAS it is expedient to relieve agriculturists from 
indebtedness by amicable settlement between them 
and their creditors ; 

A m  WHEREAS the previous sanction of the Governor- 
General has been obtained to the passing of this 
Act; It is hereby enacted as follows :- 

(2) It extct~ds to the whole of the "State of 
Tamil Nadu]. 

(3j It slzall come into force on such *atate as 
the4[State Government] may, by notification, appoint. 

.. - 

I* Provincial Government " ware substituttd for the 
ovurnment "*by the Ada'ptation Order of 1937 md 
" wns substituted for Provincial " by the Adap- 

.... . .  
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2. In this Act, unless there is anything repugnant Definitions* 

in the subject or context- 

(a) ' landholder ' means a person holding land 
under a Sanad-i-Milkiyat-i-istimrar, a zamindar, 
shrotriyamdar, jagirdar or inamdar, a person farming 
the land revenue under Government, and a holder of 
any land under ryotwari settlement or in any way 
subject to the payment of revenue direct to Govern- 
ment ; 

(b) ' tenant ' means a ryot having a permanent 
right of occupancy in his holding and includes a 
'[Kanamdar in the Oudalur taluk of the Nilgiri district]; 

(c) ' agriculture ' ' includes horticulture, the 
use of land for any purpose of husbandry inclusive 
of the keeping or breeding of livestock, poultry or 
bees. sericuIture and the growing of fruits, vegetables 
and the like ; 

((1) ' bozrd ' means a Debt Conciliation Board 
established under sub-sec!ion (1) of section ? ; 

(e) ' creditor ' means a pcrsou to whom a debt 
is owing and incl~~des a co-operative society ; 

(f) ' debt ' m2..nns all liabilitics owing to a 
cl-edi[or, in cash or k i d ,  ~ c c ~ ~ i e d  ot.~~!ljecused, \\hcthcr 
payable undt.1 a 3cclt.c 01 oldel of a civil court ~r othcs- 
wise, whctlicr rnaiL11.c or not but shall not illclude 
arrears of wagzs, latlcl revenue or anything recovcr- 
able as an at-rcns of lai~d revcnue, rent as defined 
ill rile 21Tamil Nadu) Estates Land Act, 1908, or any 
motley for tllc r~covery of which a suit is barrcd 
by limitation : 

_ _ _ - - - - - - -  - -- - 
1 ~h,.,c words wqc st~bstituteci ti?: thc w;rds "Kanamdnr in Malabar 

alld a * Mu[geni ' t a ~ , ~ n t  in Soutll Kanarn by clause 3 of, and the 
fjcheduio to, hIadl:ls Adapt~rtioii of Law:: Older, 1957. 

a The;o wo, tls \\arc \ubstit\ttcd for t l~c :  word '* Madras " by rill: 
Tam11 Nadu Adilptntion of Law3 Order, 1969, as amended by thc 
lallil Nadu Adaptation of Laws (Second Amendment) Orde, 
1969. 

125- 14.-31 
\ 
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(g )  ' debtor ' means a person- 

(ii) whose debts exceed one hundred rupees ; 

(11) ' presc, ibed ' means prescribed by rules made 
under this Act ; 

(i) secursd debt ' includes mortgage debt or 
any debt far which there is security, lien or charge on 
immovable praperty created by dezd, statute or 

( j )  securzd creditor ' means a creditor who 
holds for his dcbt a security by way cf mortgage, lie11 
or cha1-g: 011 ir~movablc propcrty created by a deed, 
statute or o t l~ t rwi~e .  

3, ( 1) Ti12 'LStatc Ga:~crninzi~t] may establisll 
a D2bt Col~cili~ttion Beard i'or any dis:!.ict or part 

of boards. of a di.; i i~t.  S L L C ~  board sl~lll  consist ~f ;I 

chairman a ~ \ d  mcmb;cs nppointcd By t11: Gavern- 
mt.nt. Th; ch>.irrnan sh:111 bc n pcrson who holds or 
ltzs held an oiYL c' no; !owcr i , ~  rank than tllat of n 
Suburdin:ite J i ~ ~ l g e  or :1 D:p.iiy Cnllccto:.. One at 
least of ~ 1 7 ~  ~ ~ I C I I ~ '  krs, slu~ll bc a 11011-ofiicj~il. Thc 
lrS[atc C;ovcxl.rilnc~ .:I may for rctsons io bc reccrdcci 
i l l  writins, C,l[l~cI t : : ~  appoil L~I~TL'II~ 01' 1110 chail'n?l~~l 
or ally member of'thc bo:~rcl <or tlissolve ally board and 
fro111 t h e  tla!c ot' such dissolution the board shall 
ceasc to exis[. 

(2 )  The clurrm~.a nod, cvCry mcmbcr of n b o ~ d  
so establic,]lc,l 41~~11 b: app) i~~t ;d  for i'L term tldt 
exceeding thr:\: years. Suclt chairman or rnembx 
m y  on the expiration of the pcriod for which he 
h%s been app~intcd, be again appointed fm' a fllrther 
term not cxr;ecding throc yea1 s. 

_I_______ _____- -- - - 
r ~ b , ,  words ~1~,.ovincial Government" were substituted for the 

fiords Local Government " by the Adnpiation Order of 1937 an$ 
- the word a Stat0 " was substituted tor tho word " Provincial 

, by the Adaptatiotl Order of 1950- 
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(3) A board shall have such quorum as may be 
prescribed. 

(4) Where the chairman and members of a 
board are unable to agree, the opinion of the majority 
shall prevail. Where the board is equally divided, 
the chairman shall have '[and exercise] a casting 
vote. 

(5) When a board is dissolved or otherwise 
ceases to exist the =iState Government] may, at  any 
time establish another board for the area for which 
the former board was established and may declare 
the board newly established. to be the successor in 
office of the board which has ceased to exist and 
such board shall exercise all the powers under the 
Act. 

4. (1) A debtor may make an application for ky%:12 
the stttlement of his debts to the board establishedment i, l 

for the local area within which, he ordinarily resides, betwen 

or if no board has been established for that local $zreg&, 
area, to the board established for any local area 
in which he holds immovable property, if any, but 
he shall nf>t apply to more than one board. 

(2) Linless the debtor has already made an 
application under sub-section (I), any of his creditors 
m y  makc an application to a board to which the 
debtc)r might have applied under that sub-sectioa. 

(3) If applications for the settlement of the 
debts of the same debtor are made to more than one 
board, such applications shall, in accordance with 
rulcs mad:: under this Act, be transferred to and dealt 
with by one board as one single application. 

1 These words were inserted by section 3 (1) of, and the Secoarl 
Schdul, to, the Tamil Nadu Repealing and Amending Act, 1951 
(Tamil NnJu Act of 1951). . Tho,words ''Pra&cial t3~vrcment" were substituted for (6. 
words Local C t o v o ~ t  " by tbo Adaptation Order of 1937 
and the word " Stato " was substituted for " Provincial by the 
Adaptation Order of 1950, 
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'[&A. '[(I)] Notwithstanding anything con- 
tained in this Act, the a[State] Gavenunent may 
direct- 

(a) that after a specified date, a board shall 
not receive applications ui~der section 4 ; and 

(b)  that applications under section 4 received 
by the board after a date (whether before or after the 
issue of a direction under this clause) fixed in this 
behalf aad not finally disposed of by it on or before 
the dat-r specified under clause (a) shall not be further 
proceeded with. 

The applications referred to in clause (b) shall 
be deemed to have been dismissed.] 

2[t2)] All applicatiolls seceivrd by a board and 
not finzUy disposed of by ir before it ceased to exist, 
shall b= deemed to have been dismissed on the date 
on which this sub-section comes into force. 

Exp1anatidn.-Nothing contained in this s ~ b -  
section shall apply ro applications deemed to have 
bczn dismissed under sub-section (1).1 

5. Every application to the board shall be in 
\\~riting and shall be signed and verified in the manner 
psescsibed by the Code of Civil Procedure, 1908, for Centtal 

signing and verifying plaints. 

1 Thiq section was in 
list ion (Second Anlend 
reenacted perrnallentl 

3 Section 4-A wus r 

"__ __ -11----- - - 
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6. ( I )  Every application made by n debtor to ~ m f d w ~  
to bo stated a board shall conrain the following particulars, in app,ica- 

namely :- tion. 

(a) a statement that the debtor is unable to 
pay his debts ; 

(b) the place where he resides ; 

(c) the amount and particulars of all claims 
against him together with the names and residences of 
hiJ cieditors so far as they are known to, or can 
by the exercise of reasonable care and diligence be 
ascertained by hiin ; and , 

(d)  particulars of the debtor's property, both 
movable and immdvable (including claims due to him), 
a specification of the value thereof and of the places 
where the same may be f ~ u n d  and details of any 
mortgage, lien or chasgz subsis;ing thereon. 

(2) Every app1icati.m made by a creditor shall 
contain the following particulars, namely ;- 

(a) the placc where the debtor resides; and 

(b) the amoutlt ant1 pnrliculars of his claim 
against such debtor. 

7. Thc applicatio~l shall bz rzjzcted i f  it does  tot Rejection 
of applrca- 

comply with ally uT t l~e  requircmc~lts mentioned in 
sections 5 and 6. 

The rejcction of all application under this section 
shall not preclude the applicant from making a fresh 
application. 

8. (1) On receipt of an application under section 4 Procedure 
the board shall unless it rejccts the application under :;:;$:; I 
section 7 pass an order fixing a date and placc for 'tion. 
hearing tho application. 

(2) Natica of the 0 i . h  uadcr sub-section (1) 
shall be sent by registered post to the debtor and 
d i t o r s .  

\ I 
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(3) If the application is made by. a creditor, the 
debtor shall, on his appearance, furnish the particulars 
mentioned in sub-section (1) of section 6 and notice 

, shall be sent to all creditors specified by him. 

I ~isnlhal of 9. An application under section 4 may be dismissed 
application. by the board at any stage of the proceedings- 

(a) if, for reasons to be stated in wriiing, the 
board do'es not consider it desirable or practicable to 
effect a settlement of debts ; or 

No t ie  
calling upon 
creditors 
to submit 
Statements 
of debts. 

(b) if, in the opinion of the bowd, the applicant 
fails to pursue his application with due dil, 1 oence : 

Provided that, when such applicant is a creditor, 
the board, instead of dismissing such application, 
may subs t i t~~ t~  the debtor or any other creditor \17ho 
shall thzreafter be deem-d to be the applicant for 
the purposes of this Act ; or 

(c )  if the application includes a claim which, in 
the opinion of the board, is collusive and intended to 
defraud any creditor. 

10. (1) If, after examining the debtor, it is in the 
opinion of the board desirable to attempt to effect a 
settlem~nt between him and his creditors, a notice skall 
be jssucd and served or published in the matltler 
prescribed, calling up011 cvcry creditor of the debtdr 
to submit a statement of debts owed to such creditor 
by the debtor. Such statement shall bc in writing 
and shall be signed and verified in the manner pres- 
cribed by the Code of Civil Procedure, 1908, for Central 
signing and verifying claims and shall be submitted to ~ c t  v 
the board within two months from the date of service of Igo8* 
or publication of the notice as the case may be : 

Provided that, if the board is satisfied that any 
creditor was, for good and sufficient cause, unable 
to comply with such directions, it may extend the 
period for the submission of his statement of the debt 
owed to him. 

\ 
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[(2) if no statement is submitted by a creditor in 
compliance with the provisions of sub-section (1) in 
respect of debts owed to him by the debtor, then, , I 

subject to the provisions of sub-section (3)- 

(a) in the case of =y debt included in the 
particulars furnished by the debtor under sub-section 
(1) of section 6 or sub-section (3) of section 8, the cre- 
ditors shall not be entitled, in any proceeding before 1 I 
a board or civil court or on any other occasion, to 
dispute the accuracy of the said particulars in regard 1 
to such debt ; and 

I 

(b) every other'debt shall be deemed for all 
purposes and on all occasions to have been 
duly discharged.] 

:I 
i 

(3) If a creditor proves to the satisfaction of 
the board or a civil court that the notice was not 
served on him or that he had no knowledge of the 
publication the~eof or that for some other sufficient I 
reason, he was unable to submit the statement, the 
board or court may '[renlove the disability imposed 

I 
by clause (a) of sub-section (2) in regard to the debts 
referred to in that clause and revive the debts referred 
to in clause (0) of that sub-section], if the creditor 
files an application ifi :hat behalf withi11 two months 
after he becoines aware of the proceedings taken 
~~ndel. this seclioll : 

Provided that a creciitor shall not be entitled 
to apply under this sub-section to the board and to 
a civil court simultaneously or to apply to either 
the board or civil court after having applied to the 

I I 
I 

other. 
-- I I /  

1 This sub-section was substituted for original sub-section (2) 
by %stion 2 Ct; of the Tamil Nadu Debt Conciliation (Amendment) 
Act, 1943 ( Tamil Nadu Act IX of 1943) re-enacted ermanently 
by %tion 2 of, and the First Schedde to, the Tamil ~ a &  -act. 
ing and Repealing (NO. I) Act. 1948 (Tamil Nadu Act 
VIT of 1948). 

* These words were substituted for the words "revive tho debt 
by section 2 (ii), t bid. 

P 
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11. (1) Every creditor submitting a statement of 

Onsubmis- sion of the debts owed to him in compliance with a notice 

statement issxel under sub-section (1) of sectioi 10 shall furnish, 
of debts. a h ;  with such statement full particulars of all 

-such debts and shall at the same time produce all 
doc~zen t s ,  including entries in books of account on 
which he relies to support his claims, together with 
a ; rue copy of every such document. 

Power of 
ooard to  
decide dis- 
pute as to 
the existence 
or amount 
of debts or 
assets. 

( 2 )  The board shall, after marking for the pur- 
poze of idxttification every original documelit so 
prod iced and verifying the correctness of the copy, 
retai:; the capy and return the original to the creditor. - 

(3) If m y  document which is in the possess;on 
or LI-rler the control of the creditor is not produced 
by h'm as required by sub-section (1) the document 
shall not b? admissible i n  evidence against the debtor 
in a-~:: su;t b:ought by the creditor or by any person 
c!.~irn 2:: 1111der him for th: recovery of the debt : 

Prc-)vil.tzd the board or th? coclrt shall hrive power 
to F\::ilse t ;~r valid reasons any defxu!t or delay in 
pyociicitlg the documeltt and to gmnt reasorlable 
tim: prl~4ucing the s:l.me in any proceedills pending 
bzfijre it. 

12. ( I )  Thc board si~nll calfupon the debtor and 
c~~.c;I c;o:lifpr r.espcc,~i\ L~I). to explain his case re~ard- 

e ,:h ti~.l)t. 

f '1) I t '  :here i., ;L  11 I \ ! \ L L ~ C  iL5 Lo the C X ~ S ~ C I ~ C C  

(Ilc ; t q o t t t l t  (>I the  tfcht c ! ! ~ r *  to :II!! t't.ctlito~. or the 
.ts;ets o!'.~~.ly clcbtor t!lC boarti may : ! ~ ' C I ~ ' C  the matter 
, t f t , ,  takiilt: such evicit.11~~ a b  may be nclcluccd by all 
~ f l c  p~.rii<\\ co~~cerncd :ultl s11ch decision shnll be 
bind~ng , \ I I  :ill p:lrlies in all procrcdings before the 
b c ~ r d  : 

Pro\lided that n decree ol' :L civil court relating 
to a dcbt shall be concl~rsive evidence as to the exis- 
tence at111  mount of the debt. 

(3) The bcard shnll prepare (1 complete schedule 
of the creditors and of the assets and liabilities of 
the debtor. 
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I 

13. (1) Subject to rules made under this Act, Power of 
board to a board may exercise all such powers connected with ram 

?he summoning and examining of parties and witnesses attendance 
and with the production of documents as are conferred $riz~~ca 

cen,,l on a civil court by the Code of Civil Procedure, tlonof 
Act V' 1908. documents. 
of 1908. 

(2) Any person present may be required by a 
board to furnish any information or to  produce 

I any document then and there in his possession or 
power. 

14. (1) If the credi,tors to whom more than fifty Agreement 
of amicable 

per cent of the total amount of the debtor's debts settlement, 
is owing come to an amicable settlement with t h e f : ? ~ i t p  
debtor, such settlement shall forthwith be reduced 
to writing in the form of an agreement recording 
the amounts payable to such creditors and the manner 
in which, the assets from which and the times at 
which they are to be paid. Such agreement if consi- 
dered equitable by the board shall be read out and 
explained to the parties concerned, and shall be signed 
or otherwise authenticated by the board 2nd the 
parties who have agreed to the amicable settlement : 

Provided that, when a co-operative society is 
one of such creditors no settlement, in so far as it 
affects the debts owing to such society, shall be valid 
without the previous approval in writing of the 
Registrar of Co-operative Societies: 

Provided further that when a secured creditor 
does not aqrce to the settlement, such settlement, 
shall not affect his rights to proceed against the 
secured property. 

(2) An agreement made under sub-section (1) 
I 
I 

shall, within thirty days from the date of the making 
thereof, be registered under the Indian Registration 

w r a l  Act, 1908, by the cbairman of the board in such 
I i i I 

~ c t X v I  manner as may be prescebed and it shall then take 
0f1908e effect a if it were a decree of a civil court and be 

I 

exemtablo as suoh. 
I 

I 
I 
1 / 
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'[(3) (a) Notwithstanding anything contained in a m m ~  
the Indian Registration Act, 1908, it-.shall not be!FlZ! 
necessary for the chairman or any member of the 
board or any party who has signed or otherwise 
autheuticated the agreement referred to in sub-section 
(I), to appear in person or by agent at any registra- 
tion office in any proceeding connected with the 
registration of such agreement, or to sign as provided 
in section 58 of that Act. 

(b) The registering officer to whom any such 
agreement is sent for registration may, if he thinks 
fit, refer to the chairman of the board or to any other 
person for information respecting the same, and on 
being satisfied of the execution thereof shall register 
the agreement .I 

(4) If, after the making of an agreement under 
sub-se srion (I), "the disability in respect of any debt 
is remaved or) any debt is revived by the board or 
civil court under sub-section (3) of section 10, the 
agreement and all proceedings taken in pursuance 
thereof shall stand cancelled ; the application under 
section 4 shall be deemed to have been received in 
the office of the board on the date of *(such removal or 
reviver), and all the provisions of this Act shall apply 
in respsct of the application accordingly. 

15. I n  any scheme of debt conciliation under 
this Act such properties as are exempt from attach- 
ment under the Code of Civil Procedure, 1908, shall Central 
not be taken into account and shall be left to the f';&" O 

judgment debtor free from any liability for his debts. 

1 q"%s sub-section was substituted for origlnal sub-section 0) by 
section 2 of the Madras Debt Conciliation (Amendment) Act, 1942 
(Madras Act XVlI of 1942) reenacted permanently by section 2 of, 
;md the First Schedule to the Tamil Nadu Re-anacting and Rapealig 
(NO. I) Act, 1948 (Tamil Nadu Act VII of 1948). 

These words were inserted b section 3 of the Madras &bt 
Conciliation (Amondmont) Act, 1943 (Madras Act IX of 1943) . 
mnacted permanently by section 2 of, and the First Schod* to, 

P I* the T a d  N du and mpaaIin8 (NoO 1) Act, 1948 (Tamil : . 
Nadu Act V& of 1948). , 

3 Thew words W O ~  aubstibtbd for tho words " such reviver** 
by ibkd - ,  

k 
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16. In any schenle of debt conciliation under this Maximum 
Act, no creditur shall be allowed a greater amo~lnt in :E:f2,e 

, satisfaction of both principal and interest than twice satisfaction 

the amount of the principal and if the debt was incurred of a debt. 

before the first day of June 1933 twice the amount 
due on the said date. 

17. If no amicable settlement is arrived at under powerof 

sub-section (1) of section 14 within twelve months d2;ts$ 
from the date of th: application under s:ction 4, the 
baard shall dismiss the application. 

18. (1) Where, during the hearing of any applica- Grantof 

tion mad? under section 4, any creditor refuccs to f ~ ~ ! ~ ~ ~ o f  
agree to 2n amicable settlement, the board shall, certain 

if it is of opinion that the debtor has mad? such crc- debts. 

ditor a fair offer which the creditor ought reaso~~ably 
to accept. grant the debtor a certificate, in such form 
as may b: prescribc:l in respect of the debts owed 
by him to such creditor. 

The b ~ a r d ,  in coming to a decision wllcth:~. ~ h c  
offer mad? is fais or not, may take illto con,-ideration-- 

(i) ;he fall or rise i : ~  th:: vnluc of Innct ;i,1,.1 i t s  

produce in the Irxnlity ; 

(ii) the amount of consideralion :~cttralJy 
received : 

(iii) the reasonableness of the rates of interest : 

fiv) Ihc onerous conditions, if any, subjccl to 

which the loan was granted ; 

(v) whether at any time, the creditor or thc  
debtor was offired settlement of the debt in  fill1 or 
part and if so what the tcrmc were ; and 

(vi) any other particulars which the board 
thinks it desirable to take into account. 

\ 
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(2) Where any creditor sues in a civil court for 
the recovery of a debt in respect of vrhich a certificate 
lras been granted under sub-section (I), the court 
shall, notwithstanding the provisions of any law for 
the time being in fore,  not alloiv the plaintiff 
any costs in such suit, or any interest on the debt 
after the date of such certscate in excess of simple 
interest a t  6 per cent per annum on the principal 
amount due on the date of such certificate. 

~ecreas in (3) Where after the registration of an agreement 
suitsafter under sub-section (2) of section 14. any unsecured 
dmtion creditor sues for the recovery of a debt (other than 
of agreement 
not to be a debt incurred subsequent to such agreement) in 
executed. respect of wl~ich a certificate has been granted under 

sib-section (1) or any creditor sues for the recovery 
of a debt incurred after the date of such agreement, 
any decree passed in such suit shall. notwithstanding 
anything co!ltained in the Code of Civil Procedure, Central 
1908, not be executed as against thz assets, if any, A C ~  v 
set apart in the agreement fdr the s,~tisfaction of the of 1908- 

agreed dcbts until all amounts rccL>rded as payable 
 under such agreement ha\ t. been paid. 

BT Of Civil 19. NO civil COIII-t shall entertain- 
swts. (a) any suit in respect ,)f- 

(1) any matter palding befi)rc a boarci, or 

(2) the v,\lidity of :my procedure or the legality 
of any agrzcm:~~t ~nadc  u n d ~ r  this Act, or 

(3) tlu: rec3very \lr any t k b ~  ~.cc~rdcci. as 
wholly or partly payablc utlder a11 ~~grecment regis- 
tered uncler aub-section (2) of section 14 from any 
person who, as :i debtor, \\ns party to wch agreement, 
or 

(4) tlic recovery of any dcbt which has been 
deemed to have been duly discharged under '[clause 

t This expression was inserted by section 4 of the Tamil Nadu 
Debt Conciliation (Amendment) Act, 1943 (Tnmil Nadu Act DC of 
1943) r m c t e d  p9rmlmently by wtion 2 of, aud the First Schodule 
to, the Tamil Nadu k n a c t a  and Rapding (No.1) Act, 1940 
pdl Nadu Aat V n  of 1948). 

\ 
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(b) ofl sub-section (2) of section 10, except a debt 
which is revived under sub-section (3) of that section ; 
or 

(b) any application to execute a decree, the 
execution of which is suspended undx sub-section (3) 
of section 18. 

20. Every transfer of propsty made, with intent Avoidance 

to defeat or delay the creditors of the debtor, after ;z$zor 
an application has been made to a board under section debtors' 

4 and until the agreement registzred in pursuance property. 

of such application has been fully carried out shall be 
voidable by order of lhls board O:I application by the I 

creditors so defeatea or dzlayed. 
r 

21. Any alienation of land for a fair prico made ",F$; 
ZE:E;~[~ with the sailc:ion of tile board in pxrsilance of or samtionof I 

of 1909. to carry out the ilgrc:ment mc:~timed in section 14 boardnot 

central shall not b; considered as a fraudulent preference under szdered 
f$ov the Pr;sidency Towns Insolvency Act, 1909, an1 the a 
ant,,, Provincial ltlsolvency Act, 1920, nor shall such alicna- fraudulent 

i 
I 

Act IV of tion bc voicbble undx section 53 of ths Transfer of preferonce' I 

lSs2. Propcsty Act, 1882. 
I 
I 

22. Na appeal or appl~catioil for revi,ion shall lie f ~ ~ ~ ~ o r  

1 againsl any order passed by a bo'trd. revlslon. 

23. A b.)ilrd m y ,  on application from any p.-rson E ' E ~  
intcrs\~cJ, m~de  within ninety days of the passing ,,i,, its 

of all order, G r  on its ow11 inotion at any time review ordrr. 

any osclcr passed by it and pass such order in reference 
thescto a i  i t  thinks fit : 

P1.ovit1ct.i thal no orclcr shall be vCu.icd or revel acd 
i~nless notice has been given to the persons interested 
to appcar and be heard in support of such order. 

24. In any proceedings before a board any party A pdaranm F may appear in person or with the permission of the gaf!P 
board by a legal practilioller or an agent authorized board. 
in writing. 

I 
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b y  of 25. When irn application has been made to a board 
Padingsuits under section 4, any suit or other proceedings then or other 
proceedings. pending before a civil court in respect of any debt for 

the settlement of which application has been made shall 
not be p r o ~ e d e d  with until the board has dismissed 
the application. 

26. Where it1 the course of an enquiry into an 
ing application made under section 4 a board finds that 

there is any sum owing to Government oil account of 
loans advanced under the Agriculturists' Loans Act, of 1884. 
1854, or the Land Improveme~lts Loans Act, 1883, or central 
otherwise, the board shall report this fact to the of ,883. 

Collector. 

.f 27. (1) I11 c~liulatiilg thc period of liiuitation for 
any suit filed in. or proceedings bzfore, a civil court 
for tllc recover). of a debt which was the subject of 
any psoc:t'?.il:gb unde; this Act, th:: tinlc during which 
sr:c:l proc;ecIi,~g, werz pending as well as the time 
taken f o r  the ob~aining of certified copies of the order 
of tl?: bo:lrcl silall be excluded. 

(2) Thc pc~iocl during which proccdings under 
tlzis Act 11avc b:c-i\ pzn-ling, iilclllding the actual period 
lisc,l in  tile agr2:m:nt for paynlent of all the debts 
~ ; ~ . ~ l l ,  in ,ill stlit, lilc3 oi  praceedi~lgs taken, in civil 
C ~ L L I  is iv L-;OVL>~ .I:bt-, b:: 2xcluded fro111 colaputation 
L~l l , . l c l -  <,:ctjon 48 \>l the Coclc of Civil Procedure, 1908, Central 

or t111d::- the 111 l i , i tz  Limitation Act, 1908.:k 

17c public s;l-v,~ 1t.4 within th; in-aning of tllc Indian 
public TJcll.~l Coctc. 

29. ( 1 )  ri-: 'LSiLtL~ GOVCI'IIIIICII~ 1 111;ly nv.~kt\ rules 
iu ry  out all or any of tllc pll~'~>OSCs of this Act 
mid 11ot incon\i&,ccnt thercwitll. 

- -  - -- -- --- 
I 'r]le words I'ci,~lncial G o v e r ~ ~ r l w ~ ~ t "  were substitirted for the 

wards " Goverllor III Council" by tho Adaptation Order of 1937 
2nd the w ~ l  d ''StatoV WAS ~ubstitutcc\ for " Provittcia1"by the Adap 
t,ttioll Ordor of 1050. 

Now the Linlitatio~~ Act, 1963 (Ccntrul Act 36 of 1963). 
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(2) In particular and without prejudice to the 
generality of the foregoing power, they shall have 
power to make rules- 

(a) with reference to all matters expressly re- 
quired or allowed by this Act to be prescribed ; 

(b) regulating the procedure before a board ; 

(c) prescribing the charges to be made by a 
board for anything done under this Act and the person 
by whom and the manner in which such charges shall 
be paid ; 

(d)  prescribing the records to be kept and 
the returns to be made b'y a board ; 

(e) prescribing the allowances, if any, to be 
paid to the chairman and membcrs of a board ; 

(f) regulating the power of a board to summon 
parties and witnesses and the production of docu- 
ments under section 13 and the grant of expenses to 
witnesses ; and 

(g) prescribing the place at which and the 
manner in which an agreement shall be registered 
under sub-section (2) of section 14. 

(3) All rules made undcr this Act shall be sut~ject 
to the condition of the rules being made after previous 
publication. 

(4) In making any rulo, the '[State Govcr:l~n~.ntJ 
may direct tkat a breach thereof shall be punishable 
with fine which may extend to fifty rupzes, and in 
case of a continuing breach with fine which may extend 
to ten rupees for every day during which the breach 
continues after "conviction for the first breach]. 

-- 
1 The words " Provincial Government " were substituted for 

t b  words " Local Goyunent " the Adytation Order of 1937 
& the word " State Was substituted for Provincial " by the 
Adaptation Ordor of 1960. 

a ~ h a s e  words were substituted for the words " the h t  breach " 
of, and the Second Schedule to, the Tamil Nadu 

Act, 1951 (Tamil Nadu Act rn of 1961). 
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(Amendment) 

'[TAMIL NADU] ACT No. IX OF 1943'. 

(Received rile assent of the Governor-General or) the 
12th March 1943 ; Jirs't published in the Fort S t .  
George Gazette on the 30th March 1943.) 

An Act further to amend the l[TamiI Nadu] 
Debt Conciliation Act, 1936. 

:[Tamif WHEREAS it is expedient-further to amend the '[Tad1 
N*U3 Nadu] Debt Conciliation Act, 1936, for the purposes 

I ActXI 
of 19% hereinafter appearing ; 3LTt is hereby enacted as 

follows :-] 

1. This Act may be called the '[Tamil NaduJshOrttit l ,  
Debt Conciliation (Amendment) Act, 1943. 

5. Any debt deemed to have been duly discharged Tran+tional 
before the commencement of this Act under sub-sec- Provisions. 
tion (2) of section 10 of the said Act shall, for the 
purpose of applying the said Act as amended by this 
Act to such debt, be deemed to have been duly dis- 
charged under clause (b) of sub-section (2) of section 
10 of the said Act as amended by this Act. 

1 Thaw words weqsubstituted for the word " Madras" by the 
Tamil Nadu Adaptatlod of Laws Order, 1969, as amonded by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 
1969. 

1 For Statement of Objects and Reasons, 8ce Fort St. GebrKe 

'&: 
Geetts, dated the 24th March 1942, Part 1V-A, paws 26-27. 

L 8 TMse words wars substitutad for tho prmgraph con 
meting formula aad tho paraeraph mewdine that paramp "X "' b 

: sUon s oc -1. ~ a d u  momti- and (NO. r )  
'mi 1948.(Tamil Nadu Act VI I  of 1948). 

2 ,  

,', ?+. 4 " ~ o d 2 ' t o  4, wore r d ~ d c d  by Tamil Nadu Aot X T ' ~  1952, 
"A '" "" ' A  ' .df,.12"5""4";(P58A' & " 
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